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Order dated 8.4.,2004

Heard Shri A.Das,learned counsel for

the agpplicant and shri R.C.Rath, learned

"Standing Counsel(on whom a copy of the 0.2.

has been served) appearing on behalf of the
Resgpondents.

The case of the agpplicant is that
initially he was appointed as Constable in
R.P.F. in the year 1992 and he having been

declared medically decategorised has been
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directed under Annexure-A/4 dated 6.1.2004 1
for being absorbed to the post of’&gﬁior
Control Clerk under Sr.DOM/KUR. It is his
grievance that as per Rly.Board's letter
NoLE(NG) /188/RE 33/2 dated 18.1.1989,
medically decategorised RPF staff may be
first considered for absorption in ministerial
post in the RPF for which they may be medically
fit. Applicant has placed on record to
substantiate his stand that at present there
are two posts of Jr.Clerks lying vacant Sin%ez
long in RPF Department and in this regard he
has vide Annexure-3A/5 dated 19,.12.2003 has
approached the Dirivisional Railway Mangger
East Coast Railway, Khurda Road to absorb him
against one of those posts.

Similar matter came up before this
Tribunal in O.A. 85/2004 and the Tribunal, after
taking note of the facts and circumstances of
the case directed the Respondents to reconsider
the case of the applicant therein. In this
view of the matter, we dispose of this O.A. at
the stage of admission directing the Respondents
particularly, Res.No.3, to whom the applicant
has addressed his representation, to give a
fresh lcok into the matter in the light of the
Railway Board's letter, referred to above and
pass appropriate orders within a period of |
90 days from the date of receipt of this order.

Send a copy of this order along with

e Ry, Londs ‘
copy of the O-Aoth&Re§:§s¢§§and free copies of

the order be handed over to both sgides, (
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